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Acharya Asstt. Director
of technical Education.

After prolonged arguments the learned counsel for

the respondents states that in case the applicant applies

to the respondents in 'terms of Gouernment Resolution, Finance

Department No. PEN/I083/CR/438/85/SER/4 dated 4th April, 1983

through proper channel as stated by the respondents in

their letter No. 5/MSS/ig87/2155 dated 29th July, 1987 addressei

to the applicant which uas duly received by him, respondents

shall consider his claim on merits but this undertaking is

uithout prejudice,to the rights of the parties,

2, In vieu of the statement made by the counsel for ,

the respondents he uill make the representation in terms

of their letter dated 29th .Duly, 1987 and any decision by

the Government shall be without prejudice to his right

to knockjthe doors of the Court, Under the circumstances,

this application is disposed of accordingly. The respondents

are directed to decide the representation made by the applicant

within six months of its receipt by them..
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